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MADHYA PRADESH BILL
No. 5 oF 2010

RAJA MAN SINGH TOMAR SANGIT EVAM KALA VISHWAVIDYALAYA
(SANSHODHAN) VIDHEYAK, 2010.

A Bill to amend the Raja Man Singh Tomar Sangit Evam Kala Vishwavidyalaya,
Adhiniyam, 2009. .

Be it enacted by the Madhya Pradesh Legislature in the Sixty first Year of the Republic
of India as follows:—

1. This Act may be called the Raja Man Singh Tomar Sangit Evam Kala Vishwavidyalaya
(Sanshodhan) Adhiniyam, 2010.

2. In Section 9 of the Raja Man singh Tomar Sangit Evam Kala Vishwavidyalaya
Adhiniyam, 2009 (No. 3 of 2009) (hereinafter referred to as the principal) for clauses (vii). (ix),
and (xii) the following clauses shall respectively be substituted, namely :—

“(vii) the Director, Allauddin Khan Sangit Aur Kala Academy, Bhopal;
(ix) the Director, Sahitya Academy, Bhopal;
(xii) nominee of the Visitor who shall be an eminent artist;”
3. In Section 15 of the principal Act, in sub-section (1). tor clauses (vi) and (vii), th
following clauses shall respectively be substituted, na: ely :—
“(vi) the Director, Sahitya Academy, Bhe .J;
(vii) the Director, Allauddin Khar ar git Aur kala A« demy, Bhopal;”.
4. In Section 22 of the principal .c in clause (v), for the existing proviso, the follo g
proviso shall be substituted, namely:—

“Provided that no such ai plican o shall be consid. -d unless it is accompanied b a
certifi. ate issued by the .ommissioner/Directe  Culture, Madhya Pradesh to ne
effe . that the e .blish: -nt of the institution or the expansion of faculties so :ht
b* .ne institutior. has . i vermitted by him;”.

5. It Se uon 27 of the p. acipal Act, in sub-section (2), in second proviso for full op,
the colon aal' e substituted and thereafter the following proviso shall be inserted, namely —

“Pr. ided also that the frst Vice-Chancellor shall hold office for the period for which
he is initially appointed and he shall not cease to hold his office on a .ining
the age of se.enty years.”.

6. ln Section 31 of the principal Act, in sub-section (2), the words “General Council * shall
be o.itted. )

7. (1) Raja Man Singh Tomar angit Evam Kala Vishwavidyalaya (Sanshodhan) Adhyadesh,
2010 (No. 2 of 2010) is her:by repealed.

(2) wotwithstanding the repeal of the said Ordinance, anything done or amy action taken
under the said Ordinance sanall be deemed to have been done or taken under the corresponding
provision of this Act.
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STATEMENT OF OBJECTS AND REASONS |

Some discrepancies have been observed in the Raja Man Singh Tomar Sangit Evam Kala Vishwavidyalaya
Adhiniyam, 2009 (No. 3 of 2009). In order to obviate these discrepancies it has been decided to amend the
principal Act suitably.

2. As the matter was urgent and the Legislative Assembly was not in session, Raja Man Singh Tomar
Sangit Evam Kala Vishwavidyalaya (Sanshodhan) Adhyadesh, 2010 (No. 2 of 2010) was promulgated for the
purpose. It is now proposed to replace the said. Ordinance by an Act of the State Legislature without any
modification. '

3. Hence this Bill. -

Bhopal : ; DR. NAROTTAM MISHRA
Dated, the 10th March, 2010. Member-in-Charge.
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